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O.A.No.809/93 	 Dt.of decision 

Judgfement 

(As per the Hon' ble Sri. V. Nceladri Rao, Vice ChairnlanN I 

(j) declaration that proviso to Rule 20(2) of 

Indian Postal Service Rules, 1987 is highly discrimi- 

natory, and the-tefore null and void.~ 

setting aside the seniority lists of 1987, 

.1989 and 1990 of IPS Group-A in Senior Time Scale (STS) 

and Junior Time Scale (JTS) as being violative of 
i 

Statutory Rules, and for direction for preparation of 

seniority list~:in accordance with Recruitment Rules and 

the Law declared by Supreme Court to the %ffect that 
Y~" 

when Quota and ;Rota 
4 
failed the continuous officiation 

in the post should be taken as basis for fixation of 

seniorit I 

de'~iaOtion that the appointment of direct 

recruits to the' reserved quota of promotee post,5of Pre-

sidency Post Mast Masters redesignated as Director in 

Bombay GPO, Calcutta CPO and at Directorat#% is in 

violation of Recruitment Rules 1959 and for direction 

that the said posts are to be filled only by the promotee 

officers and not otherwise. 

Uv) direction that the applicant's service in 

STS under the orders dt.24-2-86 should be considered 

on the basis of continuous officiation and it had to 

be reckoned for the purpose of ".niority and for dec-la-

tion that the applicant is deemed to have promoted to 

Jr. Administrative Grade (JAG) from the date of promo-

tion of those d.irect recruit juniors i.e.21-3-1990 

with all consequential benefits; and 
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(v) direction that correct seniority of th 

cant in'the STS has to be held by holding that he had 

been regularly promoted on 24-2-86 in accordance with 

Recruitment Rules 1959 an4hat he is deemed to have been 

inducted into STS even by the date of commencement of 

Recruitment Rules of 1987. 

The material facts which are relevant are as under: 

The applicant joined service in Indian Postal and Tele 

graphs Depar tment on 13-8-56'. In the Departmental Compe-

titive Examination, the applicant was selected as Inspector 

of Posts and appointed to the said post on 14-6-63. He 

wa.s promoted to the higher selection grade an 9-9-77 and 

further promoted as Asst. Superintendent of Post Offices 

on 9-9-79. 

The applicant was selected for promotion to the 

post of Gazatted Post Master Group-B and allotted to 

Maharashtra Circle vide letter dt.23-4-80. He was also 

selected to PSS Group-B. He was required to exercise 

option to,continue in the category of Gazetted Post 

Master Group-B or to come to the post of PSS Group-9. 

He opted for the latter and then he was posted as Superin-

tendent of POs, Proddutur and he worked there from 24-10-80. 

Vide'arder No.4.8/86.SPG dated 24-2-86 the appli-

cant was promoted to the JTS of IPS Group-A. From the 

same date, qe was promoted on adhoc basis to the STS 

of IPS with full pay. The applicant's 'name ties not 

shown in the seniority lists of 1987, - fg'88 and 1990 

even under JTS and much less under STS, and.,his name 

was referred at Sl.No.308 in the cadre of JTS of the 
he was shown 

seniority list of 1992, andZbelow the di.rect recruit of 

A~ 
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ST category in-1990 1 	 ~~atch and above the dir 

recruits of OC category of 1990 batch. 

5. 	In view of the reliefs ci.aimed. for the applicant 

his case ha$ to be considered under two heads: QC!2) 

(I) his claim ror . appointment to the post of 

Presidency Post Master, Bombay GPO/Calcutta 

OPO or at the Directorate; and 

(II) his claim for reckoning his service in the 

category of STS from 24-2-86, the date on which 

he was promoted to the said post on adhoc 

basis -for fixation of his seniority in the 

said category and for consequential promotion 

to.JAG. These are the points for considera-

tion in this O.A. 

6. 	Point.No.l. Promotion to the post of Presidency 

Post Master was from ~he post of Post Mast~r Group-A. 

The promotion to the latter was from Gazetted Post Master 

Group-B. After 	 the applicant 

was selected for the p ost of Gazett~~d Post Master Group-B 

aag;'he was appointed to the said cAre-and allotted to 

Maharashtra Circle as per the order dt.23-4-80. 

he. was also selected to Postal Superintendent Services 

(PSS Group-B)., -;J,- was aslzed to exercise the, option for 

either continuing in the category of Gazetted Post Miaster 

Group-B, or to Come to PSS Group-B. HP opted for the 

latter and then he was Appointed aS .Superintendent, 

Post Offices, Proddut*and he joined.,on 21-4-80. It 

was urged for the applj.~cant that even after ho- opted 

for PSS Group-S, he was'~hnaving lien 'for the category 

of Gazetted Post ITjaster Group-R, and as one post of 

Presi0ency Post 'Haster was -reserved for nromotee from 

"Eost Masters Group-A, the applicant had to be selected 

..6 
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to the Post of Presidency Post Master which was 

latter redesignated a-- Director. But there is 

in the said contention. It is not the case of transfer 

on deputation from one cadre to another cadre. When 

the applicant was selected to both the categories i.e. 

Cazetted Post,Master Group-B, and also to PSS Group-B 

which wo distinct services till 19887 0- 	 Sq$when it 

necessary for the applicant to choose one of them, he 

opted for PSS Grou,r?-B in 1980. Hence from tlaat date he 
f lown 

k 
entitled to all. the benefits/from PSS Group-B, and he 

had to suffer any disadvantage in choosing that cadre 

and he cannot have the benefits from the cadre of Gazetted 

Post Master GroUp-T3. In such cases, no employee can 

claim the benefits arising from both the categories. 

From the date he had come to PSS Group-R, he can be 

considered for promotion only in the PSS Group8Service 
_G~~ - 

and not in the snrvice of Gazetted Post Master 	Thus orq~:~, 

#-,the contenfion for the respondents that when the applicant 

im ceased to be a member of Gazetted Post Master Service 

in 1980, he is 
11 
entitled to claim any promotion Aah~ 

treating him as belonging to Gazetted Post Master Service. 

Forther, the promotion to the post of Presidency Post 

Master was only from Post Master Group-A. As the appli-

cant had come away from the service of Gjazetted Post 

Masters in 1980 itself, his case could not have been 

considered for promotion to the post of 

Post Master Group-A. On that basis also the claim of 

the applicant that had to be s(~lected to the post of 

Presidency Post Master which was redesignated as Director 

had to be negative~and we find accordingly. 

Point#No.Il. The applicant was promoted to the 

Post of JTS in. IPS Group-A by order dt.24-2-86. The 
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/ oi'('Illes .said appointment was made even before IPS Group- ~Iles 

19'B7 (in short 19%7 rules) had come into effect. The 

earlier rules were !PS Class-I (Junior and Senior Time 

Scales Recruitment) Rules, 1959 (in short 1959 rules). 

Rule 4W (ii)I0ays down that 40% of the vacancies in 

JTS had to be filled 'rjy promotion of Postal Superinten-

dent Services-8 with not less than 5 years approved 
ov~' 

service in the grade / 0~f selection by DPC presided over 

by Chairman or Member of the UPSC. The applicant com-

plet~ad 5 years of service in PSS Group-B by 24-2-86. 

The applicant contends that as he was selected to the 

post of JTS by a duly constituted DPC and as he was 

having requisite period of service in the cadre of PSS 

Group-B by the date of said selection, his appointment 

to ithe Cadre Of JTS as on 24-2-P6 should be. ,on regular 

Appnintge*t-to~,!nd hence the ,_ction of the respon-

dents in showing him as a selectee to JTS in 1990 is 

illegal. 

S. 	The applicant was also promoted to the STS w.e.f. 

24-2-86-gut In the relevant order his promotion to STS 

was -nown as adhoc. Rule 4(2) of 1959 Rules states 

that promotion to STS is from JTS in the order of 

seniority sub,ject to fitness. it is also laid down 

therein that an officer shall not be promoted 

if in the opinion of the Government A dtRes not pkases 

adequate experience required for holding higher charge. 

Be that as it may the said rule does not prescribe,% z, ny 

minimum period of service in the category Of JTS for 

being eligible for promotion to STS. But Rule 20(2) of 

1987 rules pre~scribed 4 years regular service in JTS as 

a requisite qualification for promotion to STS ) The 

..a 



p--oviso to Rule 20(2) of 1987 'Pules is to the effect 

that the 	 Postal Superintendent Services, 

Group-B who were on the approve-d list of promotion to 

JTS and have fendered not less than 7 years total 

approved service in Group-B, or of a higher post may 
S —1 S 

also be appointed to 	 ~s in an officiating 

capacity, on -the basis of seniority as a purely tempo-

rary measure till such time officers of JTS are available 

for regular promotion to STS,,;, 

The applicant contended that as he was promoted 

to STS in a bermanpnt Nracancy beFore !9R7 rules had come 

into effect, his promotion to STS had to be considered 

on the basis of 1959 rules, and as no minimum period 

of service in the cadre of JTS was prescribed for eligi-

bility for promotion to STS, his promotion to STS whA=e:h 

we!s as on 2 4-2-86 should be treated as regular promotion 

and his officiating service from that date had to be 

reckoned for fixing seniority in the category of STS. 
I 	

~L~ 
(~) 

He also contended that the proviso to Rule 2:2Lof 1987 
0--s 

rules is unconstitutional _ox~ it is arbitrary. 

10. 	The contentions for the respondents are 60% of 

thf- vacancies in JTS have to be filled by direct recruit- 
1~1 

ment while 40% of the same alone 4e4 J_ to be filled by 

promotion and as the promotions to JTS wi4e were in excess 

of the quota of the promotees, the promotees to the 

extent the direct recruius.,"-46 e available in each year 9'ejr 

considered for fixation of seniority and the other 

promotees were considered along with direct recruits 

of the latyer years, and then the turn of the applicant 

had come in 1990 and hence his promotion to JT S was 

regularised in that year only. As it is a case of 

..9 



Year Direct Rects 

1980 07 

1981 23 
1.982 11 

1983 05 

1984' 
	

11 

Promotees 

199 

30 

JTS & STS 
.vacancies put 
together 

JTS & STS 
vacancies put 
together 

regularisation after-1987 rules had come into effect, 

his case has to be considered only as per 1987 rules, 

and not on the:basis of 1959 rules. 
I 

14henever recruitment is made from more than 

one source, quota can be prescri bed . Rota also can ble 

prescribed whenever there is a provision for quota. If 

there is a rul : e of rota besiOes quota rule, the Seniority 

had to be fixed on the basis of rota. If there is mere 

rule. of quota wrj'~Wog,'t~~ t' -F 	and if the recruitment ,~,c: a:, ju I e, 

from one source islin excess of quota for that sourCe, 

the officiatin4 service of the em.ployee within quota 

bad to be reck.oned for fixation of seniority and those 

.who are in excess of the quota bad to be pushed down 

to the laty-er years. But, if,quota rule- collapses, the 

-rvice normal rule of seniority i.e. date of entry into se 

hag to be taken as basis for fixation of seniority. 

12. 	Keepin in vie~.w the above settled principles, 19 

the, facts in this case are-, to be looked into. Even Jzr 

1959 rules lza~ down that 60% of tbc- vacancies in JTS 

had to be filled by direct recruits, wbw-n the remaining 

40% 
k 
filled by , promotion. In the additional reply that 

was filed for R-1 and R-2, the following particulars 

were referred to in para.S. 

"5. The No. of direct recruits and Group 'B' 
officers promoted is furnished hereunder. 

- -IfO3 
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against vacancies 
of 1987.'in JTS 
and STS put together 

against vacancies 
of 1988 in STS and 
STS vacancies Put 
together " 

_10- 

Contd. 

Year 	Direct Recta. PrOmOtees 

1985 	 10 	 58 

1986 	 08 	 42 

1987 	 16 	 - 

1988 	 13 	 - 

1989 	 19 	 37 

1990 
	

08 	 40 

particulars 
~~3 	The applicant conterd ad that the above 

a it-clear th3t quota rule collapsedg and as such the 

ak 

normal rule of seniority should be followed, and if it is 

so doneg his promotions to JTS and STS on 24-2-86 have to 

be held as irregular and as R-3 to R-41 were promoted to 

STS, subsequent to 24-2-B6, he is senior to them in STSp 

.and as they were already promo4~ed to JAG in 1990, he should 

be deemed to have been promoted to JAG in 1990. 

14. 	
. Para 2.4.4 of O.M. No. 22011/7/86 Estt. (D), dt. 

3-7-B6 from the Ministry of Personnal.and Training is 

relied upon by the respondents to urge that with a view 

to curb tendency of under-reporting/suppressing the 

vacancies to be 
. 
notified to the concerned authorities 

for direct recruitment, it was clarified that promotees 

would be treated as regul3r only to the extent to which 

direct recruit vacancies were reported to recruiting 

4 authorities on the basis of the quota prescribed in 

the relevant recruitment ruleaq and hence the promotees 

to the extent of excess quota have to be pushed down an 

consideration in later years. The ppFa relied . 
upon 

is as under: 



0 

11 	2.4.4 With a view to curbing any 

of under reporting/suppressing the vacancies to 

be notified to the concerned authorities for direct 

recruitment, it is clarified that promotees will 

be treated as regular only to the extent to which 

direct recruitment vacancies are reported to the 

recruitina authoAties on the basis of the quotas 

prescribed in the relevant recruitment rules. 

Excess promotees, if any, exceeding the share falling 

to the promotion quota based on the corresponding 

figure, notified for direct r,-cruitment would be I 
treated only as ad hoc promotees." 

ltnA-s"stated for the ro_-spondents that seniority 

livil for each of the years from 1987 was prepared on that 

basis and as such the same cannot held as illegal. 

15' 	It may be noted that direct recruitment for PSS 
M GrOUPA was held every year from 1980 as can be seen from 

the.particulars given in Para-5 of the additional reply. 

But even then, the short-fall for direct.recruits was far 

more than the quota. If, in fact, it was a delibtCa 

attempt in supPressing the actual number of vacancies in 

I 
each year in notifying the same to the UPSC, can the 

promotees claim. that quota rule collapsed and hence the 

general rule of seniority had to be followed. 

16. 	If a rule fixing the ratio for recruitment from 

different sources ist-Tw~e—a : it is 1~T~ieant­tp aeZr _c_tg,dz 

and not violati-ve at the whims of the authorities. There 

may be some slight deviation to meet the exigencieF. It 

was held in 1990 (2) Judgements Today 264 that if it CD 
11becomes impossible to adhm!rt~ to the existing quota rule, 

Cd~'~Z7tg—lt'hl!,-~~~I.xigencies, then it had to be held that quota 

rule collapsed and the normal rule of seniority i.e. the 

length of service whi~l-e taking into consideration the 
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officiation service also in a non—functuous vacandy 

had to be followed. Therein it was observed "that the 

development work of the State peremptorily required 

experienced and efFicient hands. In the situation the 

State Govt. took a decision to fill up the vacancies 

by promotion in excess of the quota, but only after 

subjecting the officers to the test prescribed by the 

rules. All the eligible candidates were considered and 

the opinion of the UPSC was obtained. The appointments 

were not limited to a particular period and as a7_Ratter 

of-fact continued till 1970". Thus, in view of the Facts 

therein it was held that there was justification for 

not following the quota rule and so it was a case of 

collapse of the quota rule an~ hence the normal rule 

of seniority was directed to be followed. 

17. 	Butg, as already observed, the UPSC had conducted 

examinations for PSS Group—A Services in every year. In I 

the additional counter it was stated that the actuaL 

number of candidates selected in direct recruitment is 

marginally les.s than the number of vacancies nouified. 

So v it is reasonable to infler that the shortfall in 

direct recruits in each year is only due to the 3Uppre—

ssion in informing the vacancies available for direct 

recruitment in.each year. Naturally, when the vacancies 

were available and when the intake of direct recruits was 

less due to the deliberate attempt in not informing all 

the vacancies available for direct recruitment in each 

year, it had become necessary to promote the promotees 

in excess of their quota. When the quota rule collapsed due 

to deliberate suppression of the actual vacancies available 
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for direct recruits, whether it is not open to 
ILAA 

rule making authority to Glax-A-fy that in such cases 

the promotees will be treated as regular only to the 

extent to which direct recruitment va-cancies are repor- 

wo'_~ 

	

	 ted to the recruiting authoritiesZ The answer to the 

same will be in affirmative. So, we feel that Para 2.4.4 

in O.M. dt.3-7-86 is a salient one. One who seeks equity 

hA to cl.44n with clean hands. The under ^-stirrate of 

the vacancies for direct recruitments may not be at the 

instance of any individual promotee. But, it is only 

at the instance of the promotpes yiho i4a5l not be-bl@ now 

identified. But, when it is a case of laying down prin- 

ciple it cannot be stated that such of those promotees 

who are not directly responsible for such a deliberate 

under-estimate of the vacancies have to be considered 

differently from those promotees who are 	 respon- 

sible for the same. it is generally difficult to identify 
Lrl~ o--/— 

the promotees -5FR- directly responsible for the same. 
4-3 
a case of deviation from the quota 

rule with an oblique mat&D S~Q, we feel that Para 2.4.4 

of O.H. dt.3-7-86 cannot be held as arbitrary. 

18. 	Of course, in the said para it was referred to 

by way of clarification.n f" t the various judgemen'ts of B P 
the Supreme Court show that if the promotees/direct 

recruits are in excess of,th*ir quota they have to be 

pushed down for being absorbed in the year in which 

their turn would come. It is also held that whenever 

the quota rule callap . sek) the general rule of seniority 
L~ 

ha-'J to followw.e. continuation officiation in non- 
ta, 

vacancy should be the basis, if the selection 

of the promoteel is in accordance with the rules. But, 

in view of the observations of the Supreme- Court in 

..14 
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Z 1990(2) Judgements Today SC 264, it had to be held r5z,"' 

thaL such principle had to be followed only in cases 

where there was justifications for not adhering to qDta 

rule. When the legal position is to that effect, we 

fe el that though Para 2.4.4 is referred to as clarifica—

tion, the same had to be held as a rule laid down as on 

the date of that O.M. Then the question arises as to 

what had to be done in regard to the vacancies which has 

arisen prior to O.M. dt.3-7-86, when it was noticed that 

lsl.'Iortfall of direct recruits is in not purposefully 

reporting the actual number of vacancies available for 

A' ect recruits in each year. In such C3SeS, one of the 

three alternatives had to be followed: 

The normal rule of seniority by holding 
that there was collapse of quota rule; 

the excess promotees have to be pushed down 
for being absorbed in the later years, as 
and when their turn would come; and 

only the case of regular promotees in 
each year in accordance with Para 2.4.4 in 
O.M. dt.3-7-86 had to be considered for 

fixation of interse seniority along with 
number of vacancies notified for direct 
recruits in each year. Then if the actual 
number of direct recruits are less than the 
number of vacancies notified, Para 2.4.2 
in O.M. dated 3-7-86 had to be followed. 

19. 	It will not be ecp itable to follow the normal 

rule of seniority even when it is held that the actual 

number of vacancies available for direct recruits was 

under estimated with an oblique motive. We also feel 

that it is not proper to follow,Para 2.4.4 in O.M. 

dated 3-7-86 as the concerned authorities were not 

warned to that effect. Hence, in the circumstances, 

we feel that it is just and proper to follow the 

remaining alternative of pushing down the promotees 

I 
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to later years in regard to the promotions over and I 

above the qjota prescribed for promotees in each year, 

or fraction of the year for vaFaIncies which occurred 

prior to 3-7-86, the date of O.M. As we held that the 

Rule 2.4.4 in O.M. dt.3-7-86 is not arbitrary, the same 

has to be followed in regard to the vacancies which had 

arisen on or after 3-7-8Z). 

The applicant is relying upon A...IR31992 SC 1574 

that even though it was a case of hiblipromotion from PSS 

Group—B to STS without actually working in cadre of JTS q 

his promotion to STS w.e.f. 24-2-86 should be considered 

as regular. But in that case Rule 27(8) of Telegraph 

Engineering Services (Class—I) Rules, 1965 which postu—

lates promotion to STS t of permanent member of Telegraph 

Engineering and Wireless Class—II who are in the approved 

list of promotion in the JTS, was considered. It was 

observed in that case that promotees's services were not 

regularised in STS, even though they were cintinued in 

service in STS for more than atdecade without a4y break 

or interruption, and so it was reasonable to regulate the 

service in STS from the date of completion of five years 

in STS. The said period of five years was referred to 

as Rule 27(a) prescribed five years service in JTS for 

promotion to STS. 

Ru,1'e 27(b) in the Telegraph Engineering Services 

(Class—I) j..,965';]is as under: 

~~F-27. (a) 

M Post a in the senior time scale may, 
however, be filled as a purely temporary 
measure, in an officiating capacity to 
hold charge by the promotion of perma—
nent members of Telegraph Engineering 
and Wireless Service, Class II~ who are 
on the approved list for promotion to 
the Junior Time scale. 

16 
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There is no corresponding rule in either 1959 rulesc 

or 1987 rules. It can be stated an the basis of decision 
is 

in 1992 SC 1674 that one 1"' ntitled to claim regularisa—z_5 

tion of promotion even when it is in the nature of double 

promotion i.e. promotion to higher cadre without being 

promoted to a cadre in between, when rule exists for 

such double promotion. 

22. 	Of course, the actual promotion of the applicant 

to JTS was in 1986 and thus prior to the date when the 

1987 rules had come into effect. Rule 4 of the 1987 

Rules refers to the-initial constitution and it is as 

under: 

"Initial Constitution: 

The service shall on the date of commence—
ment of 'these rules consist of officers who have 
already been appointed on a regular basis to the 
Indian Postal Service Group A in the various 
grades, namely, Junior Time Scale, Senior Time 
Sca le, junior Administrative Grade Level II and 
Level I and Members Postal Service Board except 
Member (Finance) and the officers so appointed 
shall be deemed to have been appointed to the 
respective.grade at the initial constitution 
of the service. 	I 

The regular continuous service of officers 
mentioned in sub—rule (1) in the respective corres—
ponding grade prior to their appointment to the 
service shall count for the purpose of qualifying 
service for seniority, confirmation promotion 
and pension." 

The question as to whether the applicant was appointed 

to JTS or STS on regular basis prior to the date on 

which 1967 Rules came into affect depends upon the pre—

peration of the seniority list as per the directions 

in this or_~ar. If'on the preparation of seniority list I 

in accordance with this order, the promotion of the 

applicant to JTS can be held as regular before the date 

of the commencement of 1987 rules, his promotion to the 

post of STS as on that date can be held as regular, as 

.0 17 
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in-such a case 1959 rules would applry% and asXhloso 

rules do not prescribe any minimum period of service 

in JTS for consideration for promotion to STS. But 

if the promotion of the applicant to JTSt on the basis 

of the preparation of seniority list as per the direc- 

tions referred to herein cannot be held as regular by 

the date of the commencement of the 1987 rules, the 

case of promotion of the applicant to STS had to be 

considered only on the basis of 1987 rules. 

23. 	The applicant is challenging proviso to Rule 

20(2) of 1987 rules, and it is as under: 

"Provided that officers of the Postal 

Superintendents Service Group '0' who are 

on the approved list for promotion to the 

Junior Time Scale and have rendered not less 

than 7 years total approved service in 

Group '0' or higher Posts may also be 

appointed to such posts in an officiating 

capacity on the basis of seniority as a 

purely temporary measure till such time 

officers of the Junior Time Scale are avai-

lable '~or regular promotion to the Senior 

Time Scale." 

The promotion as per the said proviso to STS from 

F_-) , 
PS5 Group-B is referred to as purely adhoc and such 

promotee had.to  be reverted as aid when a regular promotee 

to STS is available. In the absence of such a proviso, 

one in PSS Group-B is not entitled to direct promotion 

to STS even on adhoc basis. The proma.tion to STS as 

per 1987 rules is only from JTS and not from PSS.Group-B. 

The proviso to Rule 20(2) is intended only as a tempo-

rary arrangement. If the said proviso is held as void, 

an employee in PSS Group-3 cannot be directly promoted 

to STS even on adhoc basis, and he had to be first 
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-is- 	 A [ ()V/ 
promoted to JTS and then promoted to STS. It is not 

explained 8y the applicant as towhat benefit he will 

get if ih fact the pro:vis~ referred to is void. As such 

there is no need to refer to the contentiowthat the said 

proviso is void. 

24. 	In the result, the following directions are given: 

~he seniority list in regard to the vacancies 
which had. aiided from 1980 uptp and inclusive of 
2-7-86.had-tobe prepaned on!the basis of the vacan-
cies available for the promotees in ejach of the 
years or fraction of the year,' and the excess pro-
moteefs have to be1pushed doi,,n for con~ideration in 
later ypars., 

The seniority'list in rega~d to'the vacancies 
which had arisen from 3-7-86 had to be prepared on 
the basis of Para 2.4.4'. in O.M. dto 5-7-86. 

If on that basis the promotion of the applicant 
to JTS had tobe held as regular either as on 24-2-86, 
or as on any later date but prior to the date of 
commencement of the 1987 rules, then from the said 
date, the promotion of the applicant to STS had to 
be held as regular, and on that basis applicant's 
seniority in STS had to be fixed, and if as per 
that seniority list his junior direct recruits were 
already promoted to JAG, the applicant also has to be 
promoted to JAG from that date, and he has to be 
given all consequential benefits includingi.the dues 
and other emoluments. 

But if on the basis of preparation of seniority 
list as per directions in (i) & (ii), the promotion 
of applicant to JTS has to be held as regular from a 
date subsequent to commencement of 1987 rules, this 
O.A. stands dismissed. 

.25. The O.A. is ordered accordingly and it is rejected 

in regard to the other reliefs. 

V(R-_Ranga~raJan)~~ 	(V.Neela~~̀iRaoT_— 
Member(A) 	 Vice-Chairman 

a 
	 Dated: Sth day of February 1994. 
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